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Mew Delhi this the 19th day of November, 199B.

Shri Artm Ktimar,
S/o Sh. Nrotan Singh,
R/o R*2/146, Raj Hagar,
Ghazlabad. •••• Applicant

(through Shri B.O. Thareja • Rone present)

versus

1 • ttiion of India through
Chief General Ranager,
Telecommunication, Hazrat
Ganj, Luclcnou.

2• (^naral Ranager,
Telecommunication,
R-2/101, Raj Magar,
Ghazlabad. •••• Respondents

(through Shri B.X. Aggarwal, advocate)

The application having been heard on 19.11.1996 the
Tribunal on the same day delivered the following:

6R0CR
Chettur Sankaran Mair(a), Chairman

The main prayer in the application is to

regularise the services of applicant. According
to respondents this prayer cannot be granted as

applicant had worked as a casual labourer for

less than three months only and that too in 1986.
We find no justification in going into disputed

questions of facts and render a finding. We
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decline Jariadiction and disaias the application.

Ho costs.

Dated, tHe I9th day of Hovaaber, 1996,

^V^NA Vvo W

(Cbettar Sankaran Hair(3))
ReaberlA; Chairaan

•sanju*


